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“S/Shri Rol. Dhawan,
0 p.

' Pespondents ‘;_' -

o S/Shri V.P. Sharma,
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Asthana and

Ao Ko Bharduag,ﬂdvocateﬂ

‘Kshatriya and

' .N Ko Aggarual Counsal

CDRAN- Hon'bla nr. P, K. Vartha, vlce-Chairman (Judl, )
Hon ble mr._D K. Chakravorty, Admlnlstratlve Wember.

1, Uhether Rnpnrtars oF lncal papers may be alloued to o
'~ sem the Judgem-nt?V R _ _ : -

2. To be referred to the Reporters or not? %4» L

JUDGEWENT(ORAL)

(by Hon'ble mr. p K._Kartha, Uics—Chalrman)

s have heard ‘the learned ‘counssl for bath thgf';f ;,

" parties 6n this batch of applications which deals with -
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§ Tho applicants havo prayan that having rngard to their long -

nnly fron nidjlniof April to tho niddlo of luguct ovury ycar.;?
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’ uariod of asrvica uith the Railuays, datxng back to 1974 in
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some casss, they should be considered for regularisation

“like othar casual ;aﬁohfﬁrs in the libﬁi“af~thnvﬂailuay

"Board'!s circular dated 8:5.19§i and the directions contained

" in the judgemsnt of the Supreme Court in Inder Pal Yadav

& Dthers Vs, Union of India & Othsrs, 1985 5,C.C.(L&S)5b,

"5, According to the Railuay Board's circular dated

8.6,1981, for the purpose of screening and empanelmant of

cﬁsbai uofkeré, s Division should be treated as a unit for

21P the departments. .
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3. " The f\‘-ail.ﬁa—y Board had stated in their lstter datec

. 24.7,1979 that Ith”o"granting of temporary status as wall as
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réguléf ébsorp%ioﬁ‘uodli éppiy alst to Watermen in hot

" Ueathsr establighments. ;
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' 6;‘ The iaanﬁédﬁcouhééi for the applicaits referred to

'éhizdafinifiﬁd of bééﬁglniééoué Eg%iﬁfﬁ;aﬁin para, 2501 of

thelfddiaé'ﬁaEIUAQ}Eséabifﬁﬁﬁehf Manual, according to which,
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the appllcants stated that thgre are a large numbar of Hot
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‘-_ Uaather Uatormen uork;ng For years in the various‘Diviszons

kS
e

”‘;¥¥r1~ Tribunal in Harlsh Chandra & Othars Vs. Unlon oF Indla &
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. Tg}”f;fq, ‘ ,4,n5,Qng The learned counsal For the rsgpungents telled upon '
Gthars (UA- 04/91 and Uthers) 1n uhlch the questlon o? ‘

,,qahside:ation._ Tha Tribunal dlrected that the respondsnta S
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 subject to suitability, .




7. .  I" °°r °°"Sid°r0d Opiﬂinn, the Droblem oF Hot
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| 'Ueathar Uatermon uho have uorked For saveral years in the

s in.,, ¥

Rallums, coulﬂ bo soiiud only by mak_fg'a_rational scheme ,y%
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fdt thehprpose oF théir ragularlsa-ffi
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tion. the bfokeﬁ pér;ods of saruice put in by Hot Ueather

Agats oty o ly ML g &

Uatermen shéuld be condonad and the total pe;iod rendered

ey

by thgm shoUld bg taken into actount.'fIn framing the Scheme,

- the }e5pondent$ should take the various,deoartmants of the

& Telecommunications, Medical, Elsctrical, Workshops, =tc.).

Thg,fésabndentﬁ shallﬁprépare such aAviablq scheme as
gxgaditiously';s possible, but praf erably u{thin_a period

of six months from the date of receiot of this order,

§ g8, Till thé'respdndents brepafe a scheme as directed 
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L , o abDVC and implement tha same,_they shall accommodaﬁe_the .
!3W‘~'1 __7: applicants ani the eimilarly 51tua~ed persons as casual

labourers in ths various Divisions of tha Railvays, where
they are prssently uorking. In case vacadcié; afe1n6t.
aualable in thDSa places. they shall be adjusted in other

.I 3 . (! - X R - :
bcﬁnggw:nta dependlng on the length of sarvica;put in by
_them.i The interim orders already passed in thase casesl

as moqified abbve, are hergby made.absnluta. _Thp‘:espohdehts.

are also restrained from indgdting'Frésh recruits as casual '’
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